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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
(Principal Bench at New Delhi)

Original Application No. 205 of 2026

............ Applicant

Versus

State of Uttarakhand & Others ~ .oooveeniennn Respondents

Counter Affidavit on behalf of Respondent No.2/

Mussoorie Dehradun Development Authority

I, Smt. Ekta Arora, aged about 53 years, W/O. Late Shri Ajay
Arora, presently posted as Under Secretary, Mussoorie Dehradun
Development Authority/Respondent No.2, do hereby solemnly state

on oath as under-

That the deponent is posted as Under Secretary in the
Respondent No.2 Authority and is well conversant with the
facts of the case and is competent and authorized to file the

present affidavit.

2. That deponent has gone through the contents of the Original
Application and most humbly submits that until and unless any
fact, averment or contention is specifically admitted, the same

may be deemed to have been denied.

o
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3. That in the Original Application the applicant has raised the
grievance with regard to construction of residential project by
the Respondent no.5 in the name of “Devki Enclave” near

G.R.D Girls College, Prem Nagar, Dehradun.

4. That although vague allegation has been made that the
respondents no. 1 & 2 have abdicated their fiduciary duty,
however, no relief has been claimed against the respondents

no. 2.

5. That the answering respondent has got an inquiry conduct and
found that the subject area does not fall within the
Development Area notified under the Master Plan. This area
does not fall within the jurisdiction of the answering

respondent.

6. That according to the Master Plan 2005 to 2025 this area falls
within the Cantonment area/undefined. Accordingly, the
answering respondent has sent a letter dated 24.06.2026 to the
Chief Executive Officer, Cantonment Board, Garhi Cantt,

| K1 A ®s |} . . . . . .
iLS}:é;‘ﬂ‘ “)| Dehradun with reference to the present application, giving

details of the subject area with a request to get an inquiry

conducted at their end and take appropriate action with

information to the answering respondent. The copy of the letter

dated 24.06.2026 is attached herewith as Annexure A-1.

7. That the answering respondent has also informed by letter
dated 30.06.2026 to the Additional District Magistrate (ADM,
Dehradun) intimating the above position with a request that the
concerned be directed to take appropriate action. Copy of the

letter dated 30.06.2026 is annexed herewith as Annexure A-2.

Erzra
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Parawise Reply

(i) That the contents of Paragraph 1 of the Original
Application do not require any comments by the

answering respondent.

(ii) That the contents of Paragraph 2 of the Original
Application do not require any comments by the
answering respondent.

(iii) That the contents of Paragraph 3 of the original application
do not require any comments by the answering respondent.

(iv) That in response to the contents of Paragraph 4 of the

Original Application it is submitted that the subject area

does not fall under the development area having

jurisdiction and control of the Respondent no. 2.

That in response to the contents of Paragraph 5 of the

Original Application it is submitted that answering

respondent has nothing to do with the conversion the land
use or sanction of any map.
(vi) That the contents of Paragraph 6 of the original application
do not require any comments by answering respondent.
(vii) That the contents of Paragraph 7 of the original application

do not relate to answering respondent.

EPro7?
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(viii) That the contents of Paragraph & of the Original
Application are absolutely denied to the extent it alleges
that the respondent no.2 has abdicated its fiduciary duty.
The applicant is put to the strict proof of such vague and
wild allegation.

(ix) That the contents of Paragraph 9 of the Original
Application need no comments by the answering
respondent.

(x) That the contents of Paragraph 10 of the Original

Application need no comments by the answering

respondent.

That the contents of Paragraph 11 of the Original

Application need no comments by the answering

respondent.

That the contents of Paragraph 12 of the Original

Application need no comments by the answering
respondent.

(xiii) That grounds are denied. The Applicant has not prayed for
any relief against the Respondent No.2.

8. That the above facts are most humbly submitted before this
Hon’ble Tribunal with a prayer to pass appropriate orders as

this Hon’ble Tribunal may deem fit.

Ero77
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9. That the annexures filed with this affidavit are true copies of

their originals.

e ki
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DEPONENT

VERIFICATION

I, the above-named deponent, do hereby verify the contents of this
Counter Affidavit are true and correct and are verified on the basis
of record. The annexures are true copies of the original. Nothing

material has been concealed.

Verified today the \®.. day of July, 2026 at Dehradun.

Erzr?
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DEPONENT
e ) :
ARIT CHAUDHARY
Advocate CAs-TF0D \)o’)/é
Reg.No.UA5541/2004 . i ot
jobile No.9897001980 ;%?muglj; .r&;;.u ) u&,; . y
£-mall ID:amit_4926@yahoo.co.iv U B < ko DU 1 e S BRI
E-mai iam y whois idan'ad By ,rAwd-Ckawﬂnqg

-t Dehradut c;?.l,@,;k }a}g

Smt.Vigab\ u}%i#-'-

Advocate &Notarv. D D.ﬂ.-{v
Protwophet
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